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BEFORE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH, NEW 

DELHI 

Original Application No. 1084/2024 

 

IN THE MATTER OF: 

VIJAY KUMAR PATHANIA     …. APPLICANT 

VERSUS 

STATE OF PUNJAB & ORS.    …. RESPONDENTS 

 

REPLY ON BEHALF OF RESPONDENT NO. 11 / EMAAR GROUP 

 

MAY IT PLEASE YOUR HONOUR: 

 

1. That though the Respondent No. 11 has been arrayed as Emaar Group, 

however there is no identity by that name and the business is conducted in 

the name of ‘Emaar India Limited’ (formerly known as Emaar MGF Land 

Limited) herein referred to as Company. 

2. That from the perusal of the records and the order sheets it has transpired 

that some complaint has been made by resident / occupant of the TDI City, 

Mohali Sector 1118, Mohali. The gist of the complaint is that the Developer 

/ Builder of the said TDI City has not provided the adequate infrastructure 

for treatment and proper disposal of the sewage waste and due to which the 

same is being dumped / discharged on an open land which is adjoining to 

the colony called Green Enclave and which has caused a environmental 

issue.  

3. That it further seems that it has been projected to the Hon’ble Tribunal that 

the said open land wherein the sewage waste is being dumped is owned by 
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the Company i.e. Emaar India Limited and so the Company was impleaded 

as Respondent No. 11 in the present Petition. 

4. That at the very outset, it is most respectfully submitted that there is no 

cause of action against the Company i.e. Emaar India Limited and infact 

the Company has been impleaded on presentation of false facts. The true 

fact of the matter is that firstly the land wherein the water has been clogged 

seems to be a Panchayat Land and even the adjoining land which was 

earlier allotted to the answering respondent, however the possession and 

the developments rights upon the said land had been already transferred by 

the answering respondent to the Punjab Urban Planning & Development 

Authority (PUDA) under Land Owners Become Partners in Development 

(LOBPD) to way back in 2014 itself.  

 

PRELIMINARY SUBMISSIONS / BRIEF FACTS: 

5. That in the year 2013, the Government of Punjab, through the Department 

of Housing & Urban Development (Housing-I Branch), vide notification 

dated 19.06.2013 and subsequently 02.09.2014, launched a scheme titled 

“Land Owners Become Partners in Development (LOBPD)”, aimed at 

encouraging government–public participation in real estate development 

across the State of Punjab. Copy of Notification dt. 19.06.2013 called as 

LOBPD Scheme is Annexure – R11/1, Copy of the Notification dt. 

02.09.2014 is Annexure – R11/2. 

6. That pursuant to the said scheme, an Agreement dated 03.03.2014 was 

executed between the answering respondent and Punjab Urban Planning & 

Development Authority (PUDA) for development of residential and 

commercial projects in Sectors 118 and 119, situated at Villages Ballo 

Majra, Balongi and Baliali, Tehsil and District SAS Nagar, Mohali, 

measuring 126.30 acres, which was subsequently revised to 121.25 acres, 
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vide Supplementary Agreement dated 24.09.2014. Copy of the 

Agreement dt. 03.03.2014 is Annexure – R11/3, Copy of the 

Supplementary Agreement dt. 24.09.2014 is Annexure – R11/4. 

7. That thereafter, the physical possession of the said land was handed over 

on 21.10.2014 by the Company in the presence of PUDA and Revenue 

Officials, which was duly acknowledged by GMADA vide letter dated 

04.11.2014 whereby the allotment made to the answering respondent was 

duly cancelled. Copy of the Possession Letter dt. 21.10.2014 is 

Annexure – R11/5, Copy of the Letter dt. 04.11.2014 is Annexure – 

R11/6. 

 

8. That in terms of the LOBPD Scheme, the Company handed over 

possession along with all development rights to PUDA, including rights to 

obtain Change in Land Use (CLU), deposit External Development Charges 

(EDC), design layout plans for the project titled “Gateway City”, and 

execute conveyance deeds in favour of allottees/buyers. A Power of 

Attorney dated 25.11.2014 was also executed in this regard. Copy of the 

Letter dt. 25.11.2014 alongwith Power of Attorney are Annexure – 

R11/7 (colly).  

 

9. That as the possession and rights had already been transferred by the 

answering respondent and even the allotment stood cancelled, so it was the 

GMADA which has been continuously developing and managing the 

project “Gateway City” and substantial development has been undertaken 

on the site. The Photographs of the site are Annexure – R11/8. 

 

10. That, simultaneously, several independent developers commenced 

development of projects in the surrounding area, including Green Enclave 

and TDI, among others, however the status and validity of such projects 
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are not in knowledge of the answering respondent and the answering 

respondent does not concern to the same. Infact the official of the 

answering respondent made recent visit to the site, and it seems that the 

Colony i.e. Green Enclave is inhabited and further it seems that adequate 

arrangements for wastewater discharge and treatment are not in place. 

 

11. That though in view of the above facts, the answering respondent has no 

liability or concern, however to assist the Hon’ble Tribunal and as it 

concerns the environmental issue and so the officials of the Company 

inspected the site and found that untreated wastewater from Green Enclave 

has accumulated at the boundary of “Gateway City” and Green Enclave, 

resulting in stagnation over Panchayat land bearing Khasra No. 14//18/1/2, 

belonging to Gram Panchayat, Village Ballo Majra. The Site Plan 

showing the Khasra Numbers is Annexure – R11/9 wherein the 

Panchayat land is shown is colour Red (water logging area) and 

Gateway City land in Blue. 

 

12. That from the visual inspection it also seems that the said water-logged 

area has no outlet for discharge nor any treatment mechanism, thereby 

posing an environmental and public health hazard to the entire locality. The 

Photographs of the area are Annexure – R11/10. 

 

13. That the answering respondent submits that it has no ownership, control, 

or rights over the Panchayat land and therefore cannot be held responsible 

for the contamination caused by unregulated discharge of wastewater by 

Green Enclave. 

 

PRELIMINARY OBJECTIONS 
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14. The complaint filed by the complainant through email before this Hon’ble 

Tribunal does not concern the answering respondent, in light of the facts 

stated hereinabove. 

15. That there exists no cause of action against the answering respondent and 

the complaint is liable to be dismissed qua the Company. 

16. That although some of the Khasra numbers originally stood in the name of 

the subsidiary of the respondent, the entire land along with development 

rights has already been transferred and handed over to PUDA and therefore 

no liability can be fastened upon the Company. 

 

REPLY ON MERITS 

17. Without prejudice to the preliminary objections and submissions, it is 

respectfully submitted that the grievances raised by the complainant 

through emails addressed to the Public Grievance Portal of this Hon’ble 

Tribunal have no nexus whatsoever with the answering respondent. 

18. However, the Company, being a responsible corporate entity committed to 

public welfare, assures this Hon’ble Tribunal of its full cooperation and 

assistance to all concerned authorities for amicable and effective resolution 

of the present issue. 

19. That the present reply has been signed by Mr. Ramesh Chandra Khulbe 

who is the authorized representative of the answering respondent vide 

Resolution dt. 10.12.2025. The Certified copy of the Resolution dt. 

10.12.2025 is Annexure – R11/11. 

 

PRAYER 

In view of the facts and circumstances stated above, it is most respectfully prayed 

that this Hon’ble Tribunal may be pleased to: 

5 689



A. Issue appropriate directions, holding that the answering respondent has no

role or liability in the alleged violation; and

B. Delete the Respondent No. 1ll answering respondent from the array of

parties

Through

Gupta
(GUPTA & ASSOCIATES)

I2I, AMRIT NAGAR, SOUTH EX.I,
NEW DELHI-I IOOO3

PH: 0 ll -461 40194, 9818402326
EMAIL: ayush@guptalegal. in

Counsels for Respondent No.l l
PLACE: New Delhi

DATED: ?? l0u2o26
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BEFORE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

Original Application No. 108412024

IN THE OF:

VIJAY KUMAR PATHANIA .... APPLICANT

VERSUS

STATE OF PUNJAB & ORS. .... RESPONDENTS

AFFIDAVIT

I, Ramesh Chandra Khulbe S/o Shri. J.D. Khulbe aged about 54 years, working

as Manager with M/s Emaar India Limited, having its Registered office at 306-

308, Square One, C-2 District Centre, Saket, New Delhi and Corporate Office at

Emaar Business Park, MG Road, Sikanderpur, Sector 28, Gurugram, Haryana -

122002, do hereby solemnly affirm and declare as under:

l. That I am the Authorized Representative of the respondent no. I I which has

though been referred to as Emaar Group however the correct name is Emaar

India Limited (formerly known as Emaar MGF Land Limited), and

competent to swear this affidavit.

2. That the contents of the accompanying reply, have been read over and

explained to me in vernacular and I understand the same.

3. I state that the contents of the said reply are true and correct on the basis of

the knowledge derived from the Records and information received from the

concemed department.
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VERIFICATION *, '"

Verified at New Delhi on this _ day of January 2026 that the contents of the

above affidavit are true and correct as per the records

l'.1':l}i::;'l:.*
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IN THE COURT OF NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH, NEW DELHI 
Suit I Appeal No./CWP Original Application No. 1084/2024 

In re: 

VIJAY KUMAR PATHANJA 
Plaintiff I Appellants/Petitioner/ Complainant 

VERSUS 

STATE OF PUNJAB & ORS. 
Defendant/Respondent/ Accused 

KNOW ALL to whom these present shall come that I/We Ramesh Chandra Khulbe S/o Shri. J. D. Khulbe 

At 306- 308, Square One, C-2 District Centre, Saket, New Delhi 

the above named _________ R_e_s_p_o_nd_e_n_t_N_o_.1_1 _________ do hereby appoint 

GUPTA & ASSOCIATES 
121, AMRIT NAGAR, 

SOUTH EX -1, NEW DELHI 110 003 
~ob:9818402326,011-46140194 

Email: ayush@guptalegal.in 

Herein after called the advocate(s) to be my/our Advocate in the above noted case authorized him :-
To act, appear and plead in the above-noted case in this Court or in any other Court in which the same may be 
tried or heard and also in the appellate Court including High Court subject to payment of fees separately for each 
Court by me/ us. 
To sign, file verify and present pleadings, appeals cross objections or petitions for execution review, revision, 
withdrawal, compromise or other petitions or affidavits or other documents as may be deemed necessary or 
proper for the prosecution of the said case in all its stages. 
To file and take back documents to admit and/or deny the documents of opposite party. 
To withdraw or compromise the said case or submit to arbitration any differences or disputes that may arise 
touching or in any manner relating to the said case. 
To take execution proceedings. 
The deposit, draw and receive money, cheques, cash and grant receipts thereof and to do all other acts and things 
which may be necessary to be done for the progress and in the course of the prosecution of the said case. 
To appoint and instruct any other Legal Practioner, authorizing him to exercise the power and authority hereby 
conferred upon the Advocate whenever he may think it to do so and to sign the Power of Attorney on our behalf. 
And I/We the undersigned do hereby agree to ratify and confirm all acts done by the Advocate or his substitute 
in the matter as my/our own acts, as if done by me/us to all intents and purposes. 
And I/We undertake that I I we or my /our duly authorized agent would appear in the Court on all hearings and 
will inform the Advocates for appearance when the case is called. 
And I /we undersigned do hereby agree not to hold the advocate or his substitute responsible for the result of the 
said case. The adjournment costs whenever ordered by the Court shall be ofthe Advocate which he shall receive 
and retain himself. 
And I /we the undersigned do hereby agree that in the event of the whole or part ofthe fee agreed by me/us to be 
paid to the Advocate remaining unpaid he shall be entitled to withdraw from the prosecution of the said case until 
the same is paid up. The fee settled is only for the above case and above Court. I/We hereby agree that once the 
fee is paid. I /we will not be entitled for the refund of the same in any case whatsoever. If the case lasts for more 
than three years, the advocate shall be entitled for additional fee equivalent to half of the agreed fee for every 
addition three years or part thereof. 
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1

Ayush Gupta

From: Ayush Gupta <ayush@guptalegal.in>
Sent: 29 January 2026 18:14
To: 'pathaniavkp@gmail.com'; 'ramanshelly123@gmail.com'; 'dcmohali@punjab.gov.in'; 

'msppcb@gmail.com'; 'secy.te@punjab.gov.in'; 'dir.hud@puda.gov.in'; 
'helpdesk@puda.gov.in'; 'mscb.cpcb@nic.in'

Subject: Ref: Vijay Kumar Pathania v/s District Magistrate, Mohali & Ors - NGT- 02.02.2026
Attachments: R- Reply by Emaar repondent No. 11 Vijay Kumar vs State of Punjab.pdf

 
Hello, 
 
Please find attached the Reply on behalf of Respondent No. 11 / Emaar in case titled: 
 
Title:                                      Vijay Kumar Pathania v/s District Magistrate, Mohali & Ors 
 
Court:                                   Hon’ble NGT, Delhi 
 
Date of Hearing:               02 February 2026 
 
 

Ayush Gupta | Lawyer 

a: Gupta & Associates | 121, Amrit Nagar, South Ex -1 | New Delhi, IN 110003
e: ayush@guptalegal.in | w: www.guptalegal.in 
m: + 91 9818402326 | p: + 91 11 46140194
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